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CENTRAL ADMIi'jI5TRMflJE TRIBUNAI..L 
BANGALORE BENCH 

APPLICATION No. 	1732/86(r) 	COMMERCIAL COMPLEX,(BDA) 
INDIRPNAGAR, 

(WP.NO. 	 BANGALURE-560 038. 

DATED: 

APPLICANT  

Shri D. Keshava Najk 

TO 

1. Shri D. Keshava NeiI< 
L.S.G. Postal Assistant 
Puttut, Head Post Off ice 
Puttur - 574 201 
Dakahina Kannae 

V 
 District 

2, The Post Master General 
Karnataka Circle 
Banga lore - 560 001  

Vs 	RESPOI'JDENTS 

The PMG, Karnateka & another 

3. The Director General (Posts) 
Sanchar Bhavan 
New Delhi - 110 001 

4, Shri M.S. Padmarajaish 
Senior Central Govt. Stng Counsel 
High Court Builinga 
Bangalore -; 560 001 

SUBJECT: SENDING COPIES OF ORDER PASSED BY THE 
BENCH IN APPLICATION NO. 	1732/86(F) 

see- 

Please find enclosed herewith the copy of the Order 

passed by this Tribunal in the above said Application on 
22-7-87 
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(. 	OEPUTY REGISTRAR 
(JuDIcAL) 
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BEFORE THE CENTRAL AD1INISTRITI'JE TRIBUNAL 
EANGALORE BENCH, RMNflLORE 

JATEtJ THIS THE 26th DAY OF lARCH 187 

	

Present 	Hon'hle Shri Ch,RArAKRISHNA RO 

Hcn'ble Shri L.H.A.REBO 

APPLIEATTCMNo.1732/c36(F) 

D.Vhaid Nik, 

L.S.G,Po5tal Assitant, 
Putture('J) Head Post Office, 
Putture - 574 201. 

V. 

The Postmaster fleneral, 

Karnataka Circle, 

	

Banoalore - 1. 	0*0 

Shri l.i.Padmarajaiah 	... 	Advocate ) 

f 
MEIIBEF. (A) 

-PPL •]IMMT 

ES PUN ) EN T 

This application has come up before the court tcday. 

Hon'ble Shri Ch.Ramakrishna Baa, Member() made the following : 

C F. ) E H 

The applicant who is a member of Scheduled TribelT) 

and woi:kinr s tuna_scale Postal Assitant in the office of the 

aenior Superintendent of Post OfficesW Pt.i(SSPO) was promo- 

ted as LSC in end by memorandum dated L7.C.$C 	iE(Uh.-A) issued 

by the SSPO oainst the quota of vacancies reserved for 5Th which 

remained vacant as an 30.11.83. The applicant, in his letter 

addressed to the Pa rnaster-Ceneral(PMC), Karnataka, Banoalore 

(respondent) requested for notional tixaLion of pay in the cate-

cory of LSB from the isLe piior to 3J.11.83, when the promotion 

was actually due to him. The PMG, however, did not accede to the 

request of the applicant on the rround that there was no provision 

under the existing ordos for fixation of pay from a retrospective 

date. iicgrieved by the order of the issHondant  the epplicant has 

filed this application. 



- 
2 • 	In the reply filed on behalf of the raspondant 

it is stated that against the decision of the P11fl asondent) 

a representation dated 7.12.85 was submittud by the alplicant 

which was duly forwaideci to the Jirocto-floneral lost & Tale-

graphs, Now Delhi on 9.1.1985 and the same is still under con-

sideration by the Director-Peneral of Posts, whose decision 

is awaited, 

3. 	Since More than a year has elapsed since the 

applicant submitted his repreoentation.w/direct the Director-

General(Posts), New Delhi to dispose of the representation of 

the applicant withina period of two months from the date of 

receipt of this order. A copy of this order shall he seried 

not only on the respondent but also on the Director-Penral, 

Posts, New Delhi to enable the letter to take immediate action 

for disposing of the representation of the w plicant within 

the prescribed time indicated eboie•  keeistry to note s  
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IPI TIIE CNTflAL ADINXST1ATIW 
T1IflU74AL ADIITIO(AL - 	 NGAEO 

Order Sheet (contd) 

Date 
	

Office Notes 
	

Orders of Tribuna 

AXN 
RKRJ/PSP. 

22-7-87 

ORDP IN I.. No.1 

J. I 
In this 1.., tie ap-licants 

who were resoondents in P.No. 
1732/87 have sought Vxtension of 
time for a neriod of two mor,ths 
for imolementing the order of 
this Tribunal rendered on 
2.3.1P97. 	In that rder this 
Tribunal had directed the 
resoondents to dispose of the 
repres?ntation of th apolicant 
within two months frn the de-e 
of receipt of the order. The  
said two month osriod has elready 
expired and the resondents want 
some more time to dispose of the 
eanlicant's reprOsenation. 

Sri 	S.Pedmeraeiah, learned 
counsel for the epp1crnts in 
this I.A. assures us that the 
repreTen.atjon of th applicant 
will be djspos'r-  of ithirt the 
extended period 2 mohths, if 
allowed by this Tribunal. The 
aooljcant in the orifnel 
aoo].jcetion was elso 1 nrosent 
and urped that ie mttor sb-u id 
not be delayed v'ry ono as 
he her filed his representation 
as far back as 7.17.9' 

ifevino herd both sides, 
we feel that the respondents 
should be given extehsion of 
time asked for to dispose of 
the representation of the 
aonljcnt in the ortoinal 
elicatjn. Prayer of the 
applicant in the I.A. is 
accordingly allowed. The 
resoondents are directed to 
dispose o" the representation 
within a oeriod o two months 
from today. 
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bA GALOiii  
(Ch.Rrmakrjghna Rao) (P.Srinjvsan 

flembor (i) 	flembeo(A) 


